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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M.A. NO. 64 OF 2024
IN
0O.A. NO. 581 OF 2023

IN THE MATTER OF: -
TRIBUNAL ON ITS OWN MOTION

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF
RESPONDENT NO. 3, DELHI DEVELOPMENT
AUTHORITY.

I, Savpeep , S/0 Lamar cinay, aged about 34 years,
currently posted as SE [¢/c¢- 2 of the Delhi

Development Authority, having office at p-Y vacarr Fovs.

do hereby solemnly affirm and declare as under: -

1. That I am duly authorized and competent to affirm the
present Affidavit on behalf of Respondent No. 3/Delhi
Development Authority (“DDA”), which has been
prepared under my instructions. [ am fully conversant with
the facts and circumstances of the present case on the basis
of the records maintained in the office to enable me to file

the present Affidavit on behalf of the Respondent.

2. The present Misc. Application (“MA”) has been
registered based on the report submitted by the Delhi
Pollution Control Committee (“DPCC”) in pursuance of _
the Order dated 07.11.2023 passed by this Hon’hléa~
Tribunal in OA No. 581/2023.
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The above MA is considering the issue of dumping
garbage, malba, waste bottles, polythene, etc. in a water
body (Johar) in Khasra No. 1706, Village Aya Nagar, New
Delhi. The said report of the DPCC confirmed the factum
of dumping of garbage, etc., in the pond (Johar).

Pursuant to the Order dated 29.11.2024 passed by this
Hon’ble Tribunal in the above application, a site
inspection at Khasra No. 1706, Aya Nagar, New Delhi,
was carried out by the officials of DDA on 14.02.2025.
The Site Inspection Report dated 14.02.2025 is annexed

hereto as Annexure “R-1.

During the above-mentioned site inspection, it was found
that Khasra Nos. 1704, 1705, and 1706 of Village Aya
Nagar, New Delhi, lie adjacent to each other. As per the
land record available with this Respondent, the gram
sabha land of Village Aya Nagar was handed over to the
DDA by the Block Development Officer (BDO), South,
as recorded under the possession proceedings of Village

Aya Nagar, New Delhi on 10.06.2021.

It is further submitted that the Johar (pond) in question, is
situated at Khasra No. 1704 and not under Khasra No.
1706. The local residents informed that the cleaning and
maintenance work of the pond in question is being carried
out by the South Delhi Municipal Corporation (“SDMC”),
now Municipal Corporation of Delhi (“MCD”).

It has also been mentioned under the possession :
proceedings of Village Aya Nagar, New Delhi of | e
10.06.2021, that the maintenance of Johar (pond) situated | \G
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at Khasra No. 1704 is the responsibility of SDMC. The
copies of the possession proceedings dated 10.06.2021
and 09.02.2023 of Village Aya Nagar, New Delhi are

annexed hereto as Annexure “R-2 (Colly)”.

It is accordingly submitted that the maintenance, including
cleaning of garbage, etc. being the responsibility of the
SDMC (now MCD), the answering Respondent has no
role in the maintenance of the pond at Khasra No. 1704 of
Village Aya Nagar, New Delhi.

The above information, documents and present Affidavit

are submitted accordingly.

27;\7&‘ ;~'iua ‘*“,Q ":.’\“'JHJEER
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VERIFICATION

Verified at New Delhi on this 21% day of March, 2025 that the
contents of the above affidavit are true and correct to my
knowledge based on the records of the Delhi Development
Authority. No part of it is false and nothing material has been

concealed therefrom.
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DELHI DEVELOFYENT AUTHORITY

Y s 2y L]
T e

IN THIS COURT OF .PEFORE. . THE. NA D.QH.H.L—.....?(REEH...TK).B.U_Hﬂ.é...PR).MQI.Rﬁ!.—...B.E./.‘./..C.H,. MD

~ TRIBUNAL. 0N TTs. 0WN MmeTlen ™™ PIff/App. Petitioner/Complaintant
VERSUS

Delhi Development MW ?ihsl'f ’o(fA ??Ihi Development Authority the above named... RESPONDENT
AR

R B-6/58, tg;?cf-?eeksh. KaKkay@sc |ad), com
........................... '.....S..?.!s’.il.riung.sncfa,ve.............hereiafter called the Advocate(s) to be my/our Advocate(s)
inthe above noted case2N RBHbHsd RiMmRm -

To act, appear and plead in the above noted case in this Court or in any other Court in which the same may
be tried or heared and also in the appaliate Courts.

To sign, file, verify and present pleading, replications, appeals cross-objections, or petitions for executions,
revision restoration, withdrawal, compromise or other petitions, replies, objections written statements, affidavits or
other documents as may be deemed necessary or proper for the prosecution of the case in all its stages.

To file and take back documents and also withdraw unspent diet money or printing charges that may arise
touching orin any manner relating to the said case.

To take out execution proceedings. : ,

To deposit draw and receive : money cheques, and grant receipts therefor and to do all other acts and things
which may be necessary to be done forthe progress and in the course of the prosecution of the said case.

To appoint and instruct any other Legal Practitioner authorising him to exercise the Powers and authorities
hereby conferred unto the Advocates whenever they think fit to do so and to sign the power of attorney on my/our
behalf.

And I/we the undersigned do hereby agreed to ratify and confirm to acts done by the Advocates of their
substitutes in the matter as my/our own acts, as if done me/us to all intents and purposes.

And I/we undertake that I/we or my duly authorised agent would appear in the court on all hearings and will
inform the Advocates for appearance, when the case is called.

And I/we undersigned to hereby agree to hold the Advocate or their substitutes responsible for the result of
the said case in consequence of their absence from the Court when the said case is called up for hearing, or for any
negligence of the said Advocates or their substitutes.

And I/we the undersigned do hereby agree that in the event of the whole or any part of the fee agreed by
me/us to be paid to the Advocate remaining unpaid, he shall be entitled to withdraw from the prosecution of the said
case untilthe same is paid up.

IN WITHNESS WHEREOF |/we do here unto set my/our hand to these present the contents of which

have been understood by me/us this day of 2025 ©
Accepted,
Advocate(s) W
D/1154/2008
DELHI DEVELOPMENT AUTHORITY for DELHI DEVELOPMENT AUTHORITY

Vikas Sadan, New Delhi-23
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